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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPA;

C.P. No. 223 of 1997 in

O.A. No. 297 of 1996

New Delhi this the 4th day of September. I9S7.

Ms. Neelarn Narang
(Applicant in Manoj Kohli & Others)
W/o Shri Sudhir Narang ners),
P / r^ in n ̂  ^ ^ ^ 'K/o 10, Defence Enclave,
Vikas Marg,
De 1 hi - 9 2.

By Advocate Shri Arun Bhardwaj.

Versus

•  •Peti tione;

Chief Secretary,
Government of NOT,
5, Sham Nath Marg
Delhi-54.

Shri J.M. Quereshi
Secretary/Chairman,
U.P.S.C.,
Dholpur House,
Shahjahan Road,
New 'Delhi-1 i .

■  .Responden ts
By Advocates S/Shri R.v. Sinha and Surat Singh.

OB.D..ER (ORAI )

The order complained is the one date
2.4.1997 Wherein certain directions were given by thi
Court in O.A, , 297 of 1996 and other connected o An
THeseO.As. pertained to certain ad hoc employe-,.
alceady i„ position at the time of filing gf
and prayed that they m;^v Kps

'ey may be permitted to

test/interview at the upqr tk _j-uie UPSC. The direction ,
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court was to ®"ow those who are already hoidr ■ ■
-t on ad hoc basis but shall not be replecoo ' ■ ,t p
--^arly selected candidates oo^e and Icn tro; ,:'
«^th regard to those people who had appeared ,■ , ■ '

-t. their oases «y be determined with ^
to the results of the test.

^^tsons, Who aooea: ., ,
in the test, the i ipce

directed to declare theirfe-.oults and in case, they were
-ooessful, they wouir

"tth the benefit of their ad No
^  -d not appear or n::not pass the test were to vacate the post as - , "
tie regular Incumbent golns.

^de petitioner was one of rh
on— , , Uhfortnn .l..one. who was holding the post » a s ~ "

oppeared in rn ,test but could not- has■become successful. in thi-
tho m-, h t- thio View '-ifLne ma t ter and i n . ■in view of the '=it=i+-
dWC that her result h w ^y tr,..

® ''®®" declared and she con--"lake grade, the c.P, is di<.
disposed of, Notiro-

bischarged. otiCv.:. a-c

fK. MUTHUKUMAR) ^
«embIr (A)

VICE CHAIRMAN
Rakesh


